
;g : ACT No. X X  OF 1860. 

(Received the assent o f  the Governor General on the 1st M a y  1860.) 

A n Act f w  settlin<q Prom&so~y Notes of the Government of Indiaproclucing an annual 
income of one lac of Rupees and a rManriun-house and hereclitnmeniis called 

. ,Maragon Castle, in t l ~  island of Bombay, late the property of Sir Jametjee' 
Jejeebhoy, Baronet, deceased, so as to acconqany 2nd szqport the title and dignity 
of a Baronet lately conferred on him and tlze heirs n~ale of ILLS bocly by Her present 
Majesty Queen Victoria, and for other purposes connected ~herem'tIa. 

WHEREAS by ~ e t t e r s  Patent of her Majesty Queen Victoria by the Grace 

Preamble. of God of the United Kingdom of Great Britain and Ireland, 
Patent of Baronetcy. Queen, Defender of the Faith, dated at Tvestminster on 

about the sixth day of August, in the Twenty-first year of Her Reign, and by 
Wanant under the Queen's sign-manual, Her said Majesty made known that 
ghe, o f  her special grace, certain knowledge, and mere motion had erected, 
appointed, and created Sir ~amsetjee Jcjeebhoy, then of Bombay, Knight, but 
since deceased (a,man eminent for fandy inheritance, estate, and integrity of 

, manners,) to and into the dignity, state, and degree of a Baronet, and him, the- 
;. ,.. ,: , said Sir Jamsetjee Jejeebhoy for Her Majesty, her heirs, and successors, she 

:<.:., ..-. -&id - erect, appoint, constitute, and creat,e i~ Baronet, by the said Letters Patent., 
to hdd to him, and the heirs male of his body lawfully begotten, and to be begotten ,' 
for ever. 

And wher&, in fu l f ihe~l t  of engagement in that behalf made with Her 
. . . ' t t D D n t .  in &faiestvYs Government, . during the life time of the said I-ruprj-, JUVV.U.YY-. '11 u u - 

@upport of dignity. Sir Jamsetjee Jejeeblloy, deceased, tlie said Sir Jarnsetjce 
~e jeebhoy 'wa~  desiiius of settlHg in perpetuity sucl~ p r o p ~ r t ~  on iiimself and the 



heirs male of 1is body. 
to support t 

hereditaments. 

therein, and was desirous in 

veriiinen t, nf Tii cl i a. 1?1.oc'lil cine; an 
Pro~njssory Notes. 

inafter li~oited a,nd dedarecl, conceri~ing the sa,nle respectively. 

And whereas the said Sir Jamsetjee Jejeebhoy was a,lso desir 

Oesire of first Uaro~let 

kake hi? nnmcs. 

name or naines whatever which they respect.ively n l i h t  bear a,t the time of such 
descellt on them respectively ; and he was a.lso desirous t.l~at Revenue Corn- 
lnissioller for the, Nortl~enl Division of the Presidency of Bainba,y, the Accountant 
General, the Sub-Treasurer at Bombay for the t.ime being should be Trustees 
of the aforesaid P ro ln i s sa~~  Notes, and be likewise tlie Trustees for carryiilg into 

5 secm-ities, and also with relatioil to the sa.nle Mansion-house a.nd heredita- 
ments. 

And wl~ereas the said Sir Jamsetjee Jejeebl~oy departed this life on the 14th 
of April 185 9, befbre the aforesaid eilga,gement ~ 4 t h  Rer Maj csty's G orernment 
was carried out on his part, and by lris Will, dated the 9th cof April 1858, duly 

'Lands, ~ecu-rit;ies, mollies, afid effects to and amongst his sons Curse;jee Jafusetjee, 
pbusliiijljeiL: Jalli~eljcc: and So~abjee Jz~llseljee, ~ u l d  iippi~ltecl llis wife Avabo)le 
and. his sa,i.d three sons, the Executrix and Exec~~tors of his said IVill, and - ; 

etjee Jejeeblloy the said title or digllity of Baronet ci 



ACT No. XX OF 1860. 

And whereas the said Cursctjee Jamsetjee, the second and present Baronet, 8 
3 

Rustomjee Jarnsetjee, and Sorab,jee Jamsetjee as the SOI~S,  residuary legatees, and .! 

1; 

executors of the said Sir Jamsetjee Jejeebhoy, deceased, ailcl the said Avaboye, 
now the Dowager Lady 'Jeje&bhoy as exccutris of the said Sir Ja~nsetjee Je- 

1 
jeebhoy, deceased, in fulfilnlellt of the engagement so as aforesaid entered into d 
by the said Sk Jaqsetjee Jejeebhoy, deceased, with E e r  M~jesty's Gal-ernrnent, 1 

3 are desir6us of settling the said GOT-ernincnt Pro~nissory Notes, a i d  the said 1 

Afailsion-house and hereditainents so as doresaid agreed to be settled by the said 
I 

Sir Jamsetjee Jejeebhov, clecease:l, for tlie 1)urpose of supportiilg the d ip i t7  of 
Y 

thc said Barolletcy, to [LC uses, upol~ 1l1e tri~sts, allcl fur LEle puryoscs hereinafter. i 

limited and declared conceri~ing the same respectively. And mrhcrcns the said 
9 

Dowager Lady Jejeebhoy is desirous that the said iS1ansion-house ancl hercdi- 
tainents called Mazagon Castle, with their rights, members, and app~~rtenances 
shall be relek~e3, -exonerated, a.nd discharged from her right or title (if any) 
to dam-er or thirds 'an& ef e q  other right, interest, or estate whatsoever 11-llich 

> .  

she, the said Dowager l a d y  Jej~ejeebhoy, may or might have or claim to have in 
d s: 

tlie said pren~ises under - any ?ustom or law of the Parsees, or other~vise llou-- 
? w 

soever. 

And whereas the afoxesaid puiposes cannot be effected without this Act of b 
9 

the Legislative Council of India. 

3 

I t  is enacted as follows:-(The sanction of Her Majesty having been pre- 
viously obtained and signified in pursuance of an Act passed in the seven- : 
teenth year of the reign of Her said Majest'y, entitcled " An Act to provide for tile 3 

Government of India.") $4 
T 
7, 

I. The Revenue Commissioner for tlie Northern Division of the Presidency of - ?! 1 
Bombay, the Accouiltai~t General, and the Sub-Treasurer at 3 

The Reven~~e Commis- 
iopcr, ~orthern-Divisio% Bombay shall, for tlie purposes of this Act, be a Corporation, 

4 
(,he Accountant Gonoral, 

the sub-Treasurer of * m d  sncli Revenue Commissioner, Accouutaai General, 
B ~ I U ~ R ~  to be a Corpora- 
tionfor execlltion of t,rusts and Sub-Treasurer shall he, and they are hereby consti- 
of tliij ~ c t .  tuted, as such corporation, tlie 'l'rustees for executing tlie - 
powers and PIU.~IO*""~ tlli1s Act, and all the powers hcrcby vcst<cd in such Itevenue 
Cornnlissioner, Accoulltant General, and Sub-Treas~~er  as Trustees for the pur- 
poses of'tllis Act sllstll be e~e~cisc i l  by l l~c  l~ersu~ls l ' ~  ~11e 1.ir~1c I~eirlg acting as sucfl 
Revenue Col~~missioner, Accountant General, and Xub-'lreas~~'~:r. 



11. T i e  present Baronet and all oLher the heirs mar of the body' of the 
first Baronet to whom the said title and dignity s11;lll 

The,irescnt and all fu- 
ture Baronets totakenames descend, pwsuant to limitation of the Patent whereby 
of first Baronet,. the said dignity is granted, shall take upon themselves Tee- 
pectively the names of " Jznsetjee Jejeebhoy" in lieu and in the place of ,  any 
other name or names wl~atever, and the present Baronet a.ncl all such other heirs 
male of the first Baronet severally and successively shall be called by t,he names 
of " Jamsetjee Jejeebhoy," ancl by those names shall name, st,yle, and writ-e them- 
selves re~pect~ively upon 211 occasioils whatsoever. 

111. Inlmedia,t.ely from and after the pil,ssing of this Act, Promissory Pu'otes 

Government Promissory 
of the Government of India producing an annual income of 

-,. Now producinganannual not less than one lac of Rupees shall be transferred into the 
income of one Lac vested 
in Trustees. nanle of the said Corporation, who shall hold the same 
upon tile trusts and for t,he purposes hereinafter expressed concerning the same 
(that is to say) upon trust, if the same should be discharged by the Government 
of India, to invest the said sum in or on any stocks, funds, or securities of the 
Government of the United Kingdom of Great Britain and Ireland or of the 

G-overnment of India, and in like manner as often as the 
same shall become necessary, to alter, vary, and change 

such. stocks, funds, and securities for others of the same or like nature, and ,upon 
further trust, from time to time to 'pay and apply the dividends, interest, and 
,annual income of the said stoclrs, funds,, and securities unto and for the benefit of 

succeeded to and be in the enjoyment of the title of Baronet conferred by the said 
Letters Patent as aforesaid, notwithstanding an37 rule of law-or equity to the con- 
t ray ,  and upon failure a.nd in default of heirs male of the body of the said first 

t,he present Baronet, his executors, administrators, and assigns, which ul t ima;~ 
remainder or reversion; it shall be lawful for the present 

&pi ty  of Baronet,, and until there shall be a, f'ailure of 

and. dispose .of by deed or will4 or other assurance or assurances., 



ACT No. XX OF 1860. 

*W. The Trustees for the t i~ne  being acting in the execution-of the tmsts 

power to Tyustecs to in- befeby created cluring thc ininority of ally persoil for the 
rest the surplus annual in- 
terest and income of the being entitled to and in enjoyment of the said dignity 

Fund and .~)~emises of Baronet under the limitations of the said Letters Patent, 
during the minority of any 
Baronet, kc. sh'all pay and apply for and towards the maintenance, educa- - .  

tion, and benifit of jruch Baronet; in each and every year during such his minority 
as afore~a~id, so much only of the annual interest, dividends, and income of the 
said Trust Funds and premises as such Trustees shall, in their discretion, think 
proper, and shall, from $me to tinie, invest the residue of the said annual 
dividends, interest, and income of the said Trust Funds ailcl preinises in and 
upon tlie stock, funds, and securities of the Government of the Unitecl Ringclom 
of Great Britain ailcl Ireland, or of the Government of India, and shall, upon such 
Raroriet attaining his majority, pay over, transfer, and assign to him or as he 
shall direct, a i d  for his absolute benefit, the saidsinvestments and all accumula- 
tions thereof. 

"V. The mansion-house and other hereditaments callecl *Mazagon Castle, - 
situate in the Island of Bombay, with their rights, members, 

Settlement of Mansion 
kc., in support of Baro- and appurtenances, of which the said first Baronet was 
netcy. seised to hinl and his heirs, shall, by force of this Act, 
from and immediately after the passing thereof, stand limited to the uses following 
(that is to say,) to the use of the present Baronet, and the heirs male of the body 
of the said first Baronet who may succeed to the title of Baronet, conferred by 
the said Letters Patent as aforesaid, and upon failure and default of heirs male 
of the body of the said first Baronet to whom the same title and dignity of 
Baronet may clescend as aforesaid, to the use of the present Baronet, his heirs, 

vithultimate remainder and assips for ever, which ultimate remainder or reversion 
to the second BarO1let in it shall be lawful for him and his heirs and assigns, at any fee and power to dispose 
thereof. time or times during the continuance of the said title and 
dignity of Baronet, and until there shall be a failure of heirs male of the body 
s f  'the said first Baronet as aforesaid, to grant, convey, devise, and disl~ose of by 
deed or will, or by any other assurance or assurances by which such an estate in 
remainder or reversion is capable by law of being conveyed or disposed of, by . 
Parsee inhabitants of British India. 

VI: Pro~icled always that in case any person who for the time being 

Provision in case of re- 
shall be tlie heir In:ile of tl1c:hody of tlie said first TZaronet 

fusal oi discontir~u~~~lce of to mboln tile said title of 13aronet shall have dcscendecl, 
names of &st l!nronct. 

shall, for the s~)pcc. of onc whole yew. ;~ficn. hc  hall, by 
R virtue 



&~;id.ehas, interest, and income of' the 
p $ -*<-g* 1.. 
e pu@pyc~n - --> o+ receiptof tllc rent!: and 
j2 $4p+xa$ shall, for th2 space of * 

;;- ?'$ î * h-- - 1 " '" 

~e6.i.-~@$@&b~y1'C'as hereinbefore enacted, or in 

U 
$&4,;i";3'dh+&s shall, for the sgace ~ o 5  six cal- 

y x  iZ * ,;+f .. 
_ _ly durdqg "hks~,&atdal life, discontinue so to use such 

. a  

names, then, ill any or either df the &$d cases, the estate or interest of the 
8 -  

persorl -110 shall so refuse or aegl;le~f; to use, or having used shall SO discoutinue 
to use tlle said names of " ~a1nsetjeg Jejcebhoy" shall, during the relnsinder of 

. . *.A 

case ahy sucEi person havine .io 3% 
.. endar montl~s consecl~t,ive 

" " " .  

his respective 1latural life, be susP'e?i&ed ; and that, 
suspension, the clivideiids, interest, and income of 

entitlecl to . t l~e  said dignity of Baronet. 

A ,;; "FI 
n%y-olie years, leg- 

- 
during any a 
the ?aid sto( 

ew 
fun 

such 
and - 

securities and the possession and actual occupation, a ~ d  also the rents and pro- 
fils of the said hcrcditaments, $hall (Irvnlvc and belong to the person who, as 
heir male of the body of the first Baronet, would have succeeded to and been 
in the enjoyment of the title of Baronet conferred b y  the said Letters Patent in 
case the persoii,so refusing or neglecting to use or discontilluing to use the said 
limes of " Jamsetjee Jejeebhof had departed this life, but if there should be no 
such heir male, then to the persoil or persons who W O U ~ C ~  732 elititled to the 
same in case there had then beell a total failu~e of issue male of the first Baronet 

VIT. I t  shall be lawful for the present IKaronet and for any person upon 

Baronet in possession whom the said title of Baronet shdl, from time to time, 
may jointure. descend, when in the actual eiljoylrient of the said title, and 
who shall not refuse, neglect, or discontillue to use, for the respective periocis 
hereinbefore in that behalf mentioned, the said names of " Jarilsetjee Jejeebhoy" 
xs hereinbefore eilacted, either before or after his nlarriage with auy nTonlall or wo- 
men by any deed or deeds, writing or writings 1vit.h or without power of re~~ocation 
to he by llinl sealed and delivered in the presence of two or more crechble wit- 
llesses (bxt subject ancl mi.tl~out prejudice to any annuity or annuities, if any, 
~llic11 shall be then subsisting and by virtue of any appoiatment nlade 

under and in pursuance of this present power) to liillit snc? appoint unto MY 

wonian or women ~vllom he shall marry fol- her or their life or lives, and for her 
their joinblre or jointures in bar of doner or other legal or customary righls, 

nnuity or yearly sum not exceeding the suln of Cornpa11~7'8 Rl~pees ten 
-p;cts, anil. deductions 7vliatsoever, t,o comlllellc~ 

1 i~mnediiltel~ after ihe decease of the person limitiug or z~~~poiating 
the 

. , 



, , . the,saae and to be isstling and payable out of the dividends, interest, and an- 
>.. '.I%.- - > 

llual income of the s a d  stocl~s, funds, and securities, and to be paid and payable 
by equal half yearly papnents 011 the thirtieth day of June irncld the thirty-first day 

' n& , - 
;. . af December, the first of the said half-yearly payments to be made on the half- 

(lay which shall first hap11en after the deceare of' t hc pwion ~vlro shal l  have 

t 
appointed such aiiilnity 01- yearly sum, p r o ~ d e d  alwajrs tllat, in case any person 
on who111 sncll titlc shall descend, shall have refused or neglected to USP the names 
of " Jarnseljee Jejeeblloy" or sllall discontinue to use such ilnmes fok sjs  calen- 
dar months collsecutively during his u a t ~ a l  life, every sudl liuli[alioil a11cl. aPl~oiilt- 

lnellt, citl~cr previously or afternrarrls inadc by hin?, ahall Ilc ali(1 bccnmc inoper- 
ative and invalid, a n ~ l  no such annuity tl~ereby created or al7pointcd shall take 
eGct or bc p:~\;nble or chargeable on tlie s:~i(l sl.c-rcl<s, f ~ l l ~ r l ~ ,  and s e c ~ r i t i e ~  not- 
withstanding any such limitation or appointment. 

1 TTIII. Pro~rided alwagrs tli n,t t,h R mid 4 ivid mds,, interest, and annual income 

Limit of aggl 
jointure qayable 

, og~ t  
con 

,o u l  
tern- 

of the said stocks, funds, and securities shall not at oiic 
and the same time be subject to the payment of more than 

poraneomiy. 

I the yearly sum of Company's Rupees tmrenty: thousalid for 
or in respect of any jointure or jointures wllicll shall be made in pursuance of 
the puwer hereinbefore contained, so that if by virtue of, or under tho Fame 
power, the saicl clividends, intcrcst, and annual income ~vo~~lc l ,  in case this 
present provision had not heel1 inserted, he charged at any one time wit11 a greater 
yearly sum for jointures in the whole than the yearly Sum of Con~yany's nupees 

I twenty thousand, the yearly sun1 ~ v l ~ i c l ~  shall occasion such excess, or such part 
thereof as shall occasion tho same, shall during the time of such excess abate 
and riot be payable. 

I 

IX. The said Mansion -h 011 se. a;n d h eredi t,ament,s called 3Iazagon Castle, 

Mnnaion-hnllsc 
ditaments iiot to 
, ,  

- 
m i  th t11ek rights, members, and appurtenances, sliall not 
Isc subject to dower of'the said Dowager Lady Jejeehhoy 

U) aower. 
the ~v ido~v  of the first Baronet or of the wife or wives of 

the present Baronet, or of any of the persons who may snccessi~~ely be entitleel 
thereto uncler the aforesaid limitatioils, ur tu ally other riglit, interest, or estate 
whatsoever which the said Dowager Lacly Jejeebhoy or any, such wife or .wives 

may or might have or clailll to have in tile said Blai~sion-house a,ncl. hereditaments 
+ 

under any.custom or law of the Parsees, or otller'lr~ise.lio.wvsoever. 
. . . >,,.. ' 

. . 
. . . . . . . . . ., . , . .  . ,... : , .  

X, 8ul~ject 
. . 



ACT 8.0, X X  OF 1860. . 
1 

X. Subject to the enactments ,contained in the third and fifth Section,q. 4 
du- wit11 

long 
respect to the ultblate remainders or revelxioils, so d 

as the said title alld dignity of Baronet sllall endue,  
and until there sh,zll be a failure of heirs male-of the body of the first Baronet 
to whom the said title and dignity of Baronet might descend pursuant to the 
h t a t i o n s  of tile Patent whereby the said dignity was granted, lleither the ' 

present Barollet nor any of the heirs male of the body of the first Baronet in 
whose fagor trusts are hereinbefore declared of the dividends, iutercst, and annual 
income of the said stocks, funds, ancl securities, or to whom tlle said ? r .Tn l~> i~~~-  
house and heredi tamcnts callecl Mazason Castle shall stand li~llltecl m~ cl cr this 
Act, shall transfer, dispose of, alien, convey, cl~arge, or enclLtn?Ler the said 
stocks, fuuncls, alul st.cuurities, or any part thereof; or thc clir iGencls7 interest, 
and anhual income tllereof, or of any part thereof, or the said Blansion-house or 
hereditaments or any part thereof, for any greater or larger eitate, interclst, or 

' time than during his natlwal life, and for such portion thereof oilly a3 he shall 
continue to USE the narnes of " Jamsetjee Jejecbhoy," nor shall liar-e any power 
to discontinue or bar the estate of any person or persons for whose benefit 
trusts are declared by this Act of the dividends, interest, and anilual income of 
the said stocl<s, funds, and securities, or to or upon whom the said Mansion-house 
anti h ~ l ' ~ r l i t , ~ ~ t ~ c ? l ~ l s  i t r l ~ l  the rents and profits thereof are Ly this Act limited to 
come or devolve ill :~ny manner whatsoever either by default or otherwise, or to e 

prevent any such perburi or persons from succeeding to, holding or enjoying, 
receiving or taking the same premises according to the true intent of the uro- 
v&ions hereinbefore coiztained, nor shall the same premises or any of them be 
held by any Court of law or equity toehave vested in any such person as afore- 
said for any greater estate or interest than during his lif'e, and only during such 
portion thereof as he sliall continue to use the names of "Jamsetjee Jejeebhoy,17 
and every attempt to make any conveyance, assignment, or assurance contrary to 
the intention of this Act shall be, and is hereby declared anti enacted to b e  void. 

XI.  If at any time hereafter the said Offices of Revenue C~ilimissione~ 
for the Northern Division of the Presidency uf Bombay, 

Power to the Governor 
in Coancll oi ~ m b a y  t o  R~~~)~ l . i t I a r l t  ( $ c ~ I I ~ I * ~ I ~ ,  S~h-~rr~o:iourcr aL Doillbuy or 
appoiul persons holding 
c~~~~~~~~~~ Oficp~q, any or either of tthhp1n shall be aboli~llccl or ccnsc- tc, exist, it 
'tUBLees "ader In shall be lawful to and for the Governor ill Coullcil of Born- the event of the Offices of " Revenue' Columlaao.er, bay for thc time being wit11 the consent and np1,ruL;~~iun of the 3 $ z \ ~ ~ n l l ~ t ~ n t  Ce~~aral,  ant, 

! ' l ' z~rer ,  or arly of person for the time being hi the actual enjoyment of the said 
h%;;ng?%bolisLed. 

<I 
&% ---- - . title o[ 13uonet, and using the said names of l '  Jttilnsetjcc Je-  



,. .;,:.;ti.;..- 
jeebhoyy h d  havillg attained the atgc of twkXit~.-one ye&&$ 

w< S?.S 

any  sn& the11 b.7 illlout the consent or appro6ati'oil '''&Pi-- z. ,rrPrwa .:&c'/;F b 3a 

, lvhorh'sd~T7~r, to non~lla.t,e allcl appoint any other persoris"<~f 4 ' $ ~ ~ ~ ~ ~  ,. .+. . ..I 
' , -  ../$< .:,> 

fillillg any Pul3lic Government Offices or Office at B o ~ b & , ~ ~ & ' ~ $ ~ ~ ~ '  
*:<:; ,. .:& . . 

'Jrust:ees or Trustee ill the esecution of the trust~s created by tMs 'Act, &d uwri-. 
such nomination a.nd appointment the said Trust Funds and prenlises shall by force 
0:' this 'Act. forthwith vest in the persons or person* so noiliinated and appointed 
'11rust8ees or Trustee as last,lj inentionecl, toget,her with the then c o n t i n ~ h g  Tr~s tees  

Trustee, but if t.hcre shall be no S U C ~  continning Trustees or Trust,ee then in 
lle.\.v 'Fl-ustees oil17 upc!il a,lirl fbr the trusts ancl purposes hereby created a,l~cl de- 
clared, and. when a.11.d so often as ally such iioininatioii and appointment shall be 

r 7  . . r 1 nla;le, s~lc,ll ncv; I~-~i.st.c-c. or Trnstces jointly with sucll conti:lulng lrustees or 
Trustee, or sncli new Trustees only, as the case may be, shall be, and t.liey a,re here- 
by coiistituted a Corporation for executing tlie powers a,ncl purposes of this Act. 

4 
XII. The Trustees for the time being acting in executioli of t,he t r a t s  and 3 

powers hereby created and reposed i11 then1 respectively, and 
Tn~stees indemnity. 

their successors respectively, shall be  charged jnd chargeable 
for such monies only as he and they respectively shall actually receive by virtue of 3 '4 
tile trusts, powers, and pro~4sions of this Act, notwitllstanclillg his, their, or any of ,s 

their giving or signing, or joining in or signing any receipt or receipts for tile ' 4  
B 

sal<e of conforlnity ; and he and they re~pectivelg shall not be afisxi~erable or account- 
able for ally banker or broker, agent or other yefson ?~~\.ith whonl or in whose hands 
any part of the said trust money sliall or may lse deposited orblodged for safe 

custody or otherwise in the esecutioll of any of tlie trusts, powers, and prox<sions 
llereinbefore created or contained ; and tlie Trustees for the time being acting in 
execution of the trusts and powers hereby created and reposed in them respec- 
tively, and thekc successors respectively, shall not be answerable or accountable J 
for the insufficiency or deficiency 06 any security or securities, stocks or flmds in 
or upon which the said trust money or any part thereof shall be placed out or e 

> 
invested, nor for any other misfortune, loss, or damage ~vliich may happen in the i 

/ 
cxecutiori of the aforesaid trusts, powers, and provisions, or in relation thereto ; 
and it shall be lawful for hirn and them respectively with or out of the money 

I 

i which shall come to his or their respective hands bv virtue of the tllusts and nro- - 

visions of this Act], to retain and re-imburse to himself ancl themselves respecti\rely 
a11 costs, damages, ancl esl7enscs \vllicli he and they 
tain, expend, or dislx.,u~sc in or about the execution 
and pro~<sions, or in relation tlle~eto. 

.% 

. .  . 

. ., , , s .  . , .  . . 



ACT No. XX OF 1860. 

XTII. Savillg always to the Queen's Most Excellent Majest,;t., IJcr heirs 
alld suc?~:~ssor~: anlcl to all and every other person arlll prrsons 

Gxeral  a v i n g .  
bodies politic corporate, anil his, her, and their respc-c- 

tive heirs, successors, executors, and aclministrators and everv of them (other than 
and except tlie said Sir Jamsetjee Jejeeblloy, deceasect, his devisees, heirs, a i d  
assigns), all such estate, right, title, interest, claim, and demand \-hatsoever of, in, to, 
out of, or upon the said Mansion-house ancl hereditaments called Ma/c,agon Castle, 
or any part or parts thereof, as they, every or ally of thein, had, hefore the passing 
nf this Act, a i d  wo~xlcl, coulcl, or micrht have had, held, or enioved in case this 


